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DELHI MOTOR VEHICLES
TAXATION BILL

The Minister of Shipping in the Min-
fstry of Transport and Commumica-
tions (Shri Raj Bahadur): Sir, 1 beg
to move*:

“That the Bill to impose a tax
on motor vehicles in the Union
Territory of Delhi and for other
matters connected therewith, be
taken into consideration.”

Sir, as we know, in the Union Ter-
ritory of Delhi, taxes on motor vehi-
cles are levied under the Punjab
Motor Vehicles Taxation Act, 1924, as
extended to Delhi in 1933. In Punjab,
the rates have been increased in 1854
and in 1956. In Delhi, the rates con-
tinue as they were in 1933. The rates
that apply to motor vehicles in Delhi
at present are lower than those pre-
vailing in other States, especially
U.P. and Maharashtra.

In Delhi, the Delhi Municipal Cor-
poration also does not levy what is
known as the wheel tax that is levied
in Bombay. Meanwhile, the cost of
construction and maintenance of roads
has been steadily going up and it is
time that we took some steps to meet
that. The objective, therefore, 1s
firstly to augment the resources of the
Delhi Municipal Corporation and also
the New Delhi Municipal Committee;
and to rationalise the existing basis
for assessment of taxes, particularly
taxes on goods vehicles.

At present, the taxes on goods vehi~
cles are levied on the basis of their
unladen weight. In the case of cars,
and public service wvehicles, it is on
the basis of seating capacity. It is
proposed in the pregsent Bill that on
private cars, the tax be levied on the
basis of unladen weight and on motor
cycles, scooters, scooterettes, auto-
cycles and tricycles, it should be
on the basis of flat rates calculated
on the basis of unladen weight. This
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1s according to the recommendations
of the Motor Vehicles Taxation En-
quiry Committee. On the goods vehi-
cles, it is proposed that the tax should
be based on the registered laden
weight and in the cases of buses and
taxis, it should be on the basis of the
seating capacity.

The Punjab Motor Vehicles Taxa-
tion Act, 1924 was once amended in
1954 by the then Delhi State Legis-
lature. If we want to make any
changes in the present scheme of
things, it is necessary that we should
come to Parliament to amend the
relevant legislative measure, There-
fore, we have been obliged to come
here. We have also taken this oppor-
tunity to effect certain improvements
in the Act.

At present, the distribution of the
proceeds of these taxes between the
Delhi Municipal Corporation and the
New Delhi Municipal Committee has
been provisionally fixed in the ratio
€ . 4,ie of the net revenue, The net
revenue is calculated by deducting
the cost of collection of the taxes from
the gross realisation of these taxes
The basis of this division or distribu-
tion is the number of vehicles. It is
proposed by the Delhi Municipal Cor-
poration that the taxes should be dis-
tributed on the basis of road-mileage
in the respective areas under the
jurisdiction of the Delhi Municipal
Corporation and the New Delhi Muni-
cipal Committee. ‘This point will have
to be considered by the Home Minis-
try in consultation with the Ministry
of Transport and a final decision takea
on the basis of which rules will bs
framed. When the rules are pres-
cribed, they will be Jaid on the Table
of the House for its consideration.

So, the present proposals are meant
to augment the taxes, to rationalise
the structure or basis of the taxes and
also to provide f6r certain other
matters, It is calculated that as much
as Rs. 41 lakhs per annum will be the

*Moved with the recommendation of the President,
.
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[Shri Raj Bahadur]
increase in the revenue realised irpm

these taxes. .

I think, Sir, this is a very neces-
sary measure. Even with the slight
adjustment of these taxes which have
been suggested here, the taxes in
Delhi will remain much lower than
those prevailing in Madras, Andhra
and other States. It is not proposed
to increase the taxes on private cars
or private carriages or motor cycles
and other vehicles,

Sir, I commend this measure for the
consideration of the House,

Mr. Speaker: Motion moved:

“Thet the Bill to impose.a tax
on motor vehicles in the Union
territory of Delhi and for other
matters connected therewith be
taken into consideration.”

Shri Hari Vishnu Kamath (Hoshang.
abad): Sir, I rise on a point of order.

May I invite your attention to the.

Financial Memorandum attached or
incorporated in this Bill as well as the
revised Financial Memorandum?
There are two documents here. We
have got two statements. One is the
Financial Memorandum printed with
the Bil] itself and the second is the
typewritten or stencilled statement
giving the revised Financial Memo-

randum, The printed Pinancial
Memorandum says:

*No nNew expenditure apart
from what is already being in-
curred on the administration of
the existing law is contemplated
by reason merely of the passing
of this legislation.”

The revised Financial Memorandum

gives an idea of the expenditure that
was incurred. It says:

“Expenditure amounting to
Rs. 2,60,608 was incurred on the
assessment and collection of the

tax under this Act duri
1061-62. e
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Then it goes on to say:

“No additional expenditure is
contemplated by reason merely of
the. passing of this legislation.”

Sir, in this Bill, there are two
clauses, clauses 20 and 25, which are
clauses covered by our Rule 69 of the
Rules of Procedure which deals with
clauses or provisions in Bills involv-
ing expenditure from public funds.
May I say, that the revised Financial
Memorandum makes reference only to
clause 20 and not to clause 25 though
both are printed in thick type as re-
quired by Rule 69. Clause 20 only is
mentioned in the revised Financial
Memorandum and there is no refer-
ence to clause 25 at all as being a

clause which comes within the ambit
of Rule 69.

Then there is another point. Here,
as the Minister just stated, the Bill
seeks to raise the rateg of taxes.
Though the figure of expenditure in-
curred on the assessment and collec-
tion of taxes in the previous year has
been given in the revised Memoran-

dum—nol in the original Financial
Memorandum—

Mr. Speaker: When they have given
their revised Financial Memorandum,
is there any need to refer to the ori-
ginal one?

Shri Hari Vishou Kamath: | only
referred to it in passing. But, here,
Sir, the Government are not in a
position to give the House an estimate
of the expenditure. How is it that
the ‘Government is mot in a position
to give an estimate of the expenditure
that will be incurred by raising these
taxes, because the present taxes they
know, the present taxes they are well
aware of, they are well conversant
with them and they have given an
idea of the expenditure incurred last
year, and if the taxes are raised by a
particular amount the Government
must be in a position to tell the House
the approximate figure relating to the
extra expenditure incurred and the
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extra revenue reansed by raising the
taxes.

Then, Sir, I will come to the last
point, and that is about Rule 69_0!
the Rules of Procedure. I am making

this point for the fourth time, that it

would be in the interest of parliamen-
tary democracy and the procedure
and traditions that go along with it—
and that must be upheld in the House,
in our country, in our sovereign de-
mocratic republic—that when a parti-
cular rule is not applicable to all
cases, there should be a saving clause.
Rule 69(1) says that the financial
memorandum:

“shall also give an estimate of
the recurring and non-recurring
expenditure involved in case the
Bill is passed into law.”

I have raised this point three times so
far, and last time I was told that it
was not possible to give an estimate.
In that case, is it not possible to
amend the rule at some time so as to
cover cases in the circumstances of
which it is not possible to give an
. estimate? As long as that is not done,
this rule is applicable and if no esti-
mate of the recurring and non-recur=
ring expenditure is mentioned the Bill
cannot be in order.

Shri Bade (Khargone): The Finan-
cial Memorandum says:

“No new expenditure apart
from what is already being incur-
red on the administration of the
existing law is contemplated by
reason merely of the passing of
this legislation.”

Even then, according to May's Par-
liamentary Practice, the old or exist-
ing rate should be given. If it is not
a new recurring expenditure, what is
the expenditure already existing?
That should be given as a matter of
course. Otherwise, how can we cri-
ticise the Bill?

Mr, Speaker: Can the Minister ex-
plain why only clause 20 iz referred
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to in the Financial Memorandum and
not clause 25 even though thal is
also printed in bold letters?

Shri Raj Bahadur: May I just invite
the attention of the hon. Member to

the Notes on Clauses? A reference
was made to clause 25. It is only a
consequential amendment arising.

from the amended clause 20. The note
says:

“The clause provides for the
amendment of section 184 of the
Delhi Municipal Corporation Act,
1957 which Is only consequential
to clause 20.”

I think that answer should suffice.

So far as the question of giving an
exact estimate of the expenditure is
concerned.. .

Shri Hari Vishnu Kamath: Not
exact, only an estimate.

Shri Raj Bahadur: We have stated
that Rs. 2 lakhs will be the approxi-
mate expenditure. I do not know
what more we can do at the present
stage. We can only give an approxi-
mate estimate,

So far as any question of repercus-
sion as a result of the augmentation
of taxes is concerned, I do not think
any big upward revision of the machi-
nery, or strengthening of the machi-
nery, ls contemplated. Therefore, no
additional expenditure will arise
therefrom. I would say that the exist-
ing machinery for collection would
suffice even for the increased collection
of taxes. As such, I do not think any

change is necessary in thig particular
measure,

Shri Bade: What is the existing ex-
penditure?

Mr. Speaker: So far ax the require-
ments of rule 69 are concerned, T agree
that the Bill should give those details
according to those requirements, So,
the recurring and non-recurring ex-
penditure ghould be put down there.
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[Mr. Speaker]

It there really be a case where it can-
not be ascertained, then there ought
to be some explanation as to what
the difficulties are so that at least
some attention is drawn to the rule.
An attempt must be made to tel] at
least this much to the hon. Members
50 that they can consider whether the
ground given is justified or not. Simply
ignoring or overlooking the rule is not
fair. I remember, 1 have said once
before also that these reguirements
should be complied with and always
an effort should be made to mention
the recurring and non-recurring ex-
penditure.

Shri Bade is making some running
.commentary on my observation.

Shri Bade: No, Sir.

Mr. Speaker: Then he should listen
to me,

At least an attempt should be made
to calculate and put the recurring
-and non-recurring expenditure. If it
cannot be done because of certain cir-
cumstances, at least some explanation
should be there that because of those
reasons it is not possible to mention
it, so that hon. Members might appre-
ciate that.

Then, it has been stated by the hon.
‘Minister clause 25 is a corollary or a
consequential amendment because of
clause 20. Both these clauses have
been printed in bold types and they
come within the ambit of the rule.
Therefore, by the bold brint it has
been conceded by the Government that
it comes under the rule. So. I think
some explanation ought to have been
given there also,

So far as the demand of Shri
Kamath for the amendment of the rule
so that it can cover cases where it
cannot be complied with is concerned,
I will certainly consult hon. Members
and see whether really an amendment
is necessary under the existing circum.
stances because cases have come to
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our notice where it is not possible tg
mention in the Financial Memoran-
dum the anticipated expenditure in
50 many rupees and naye Paise.
Therefore if any amendment is cal-
led for, that also would be made.

So far as the revised memorandum
and the first memorandum are con-

" cerned, Government is not tg blame.

The memorandum was given first and
we pointed out that there ought to be
some modification. On our asking

- that revised memorandum has been

put in. We asked the Government to
put in a revised memorandum and
that hag been dome.

Shri U. M. Trivedi (Mandsaur): On
i point of order, Sir, The thing is that
twice within the life of the Third Lok
Sabha that point has arisen. Once it
arose when the hon, Minister of Com-
munity Development, Shri Dey,
moved a Billl The hon. Deputy-
Speaker was in the Chair then and a
latitude was pgiven. It took nearly
two hours before the financial memo-
randum could be prepared and the
House had to enter into a discussion
on this matter. So, it should now be
made clear that though these rules
cannot be made penal, at the same
time, they must be taken as manda-
tory and they should not be treated
merely as a directive so that the hon.
Minister concerned can talk anything
he likes and we are left in the lurch.
That i3 why I say that some force
must be shown behind it. In that case
I would suggest that at least today
this House may refuse to consider
this Bill till the whole thing has been
complied with. It may even be for
one hour if you like, Something must
be done. It is not that it is against
Shri Raj Bahadur. What I am sug-
gesting is that it must be brought
home to the hon. Ministers that they
should not repeat these mistakes.

Shri Harl Vishnu Kamath: We are
grateful to you for having upheld the
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point of order. As a natural conse=
quence of your ruling, is it not pos-
sible for the Government to take this
Bill up later in the day? In the mean
time they may attempt to give us the
figures. It may be taken wup at 4
o'clock or so and the other Bills can
be taken up now. That has been done
before in thig House There is a pre-
cedent. I do not remember the exact
Bill, but it was done. The hon. Minis=
ter gave the flgures an hour later
and the House proceeded with the
Bill an hour later. We can give him
four or five hours from now and he
can come with the Bill later on.

Shrl Bade: We want to know the
recurring and non-recurring expendi-
ture involved,

Mr, Speaker: I do not think that
will help so much as they are insis-
ting. It might be for the information
of hon. Members and that might be
quite useful. But that would not
affect the consideration of the Bill at
all,

Shri Raj Bahadur: [ entirely appre-
clate the position and have no doubt
about the ruling that you have just
now given. I am quite sure that it
should and would be respected in
every case. So far as this particular
measure is concerned, I would bnly
invite your attention to one thing.
Since no new expenditure was con-
templated or is visualised, we thought
that whatever the figures of expendi-
ture are there they should be presum-
ed to be known to the House,

Mr. Speaker: Hon. Members cannot
be expected to know the expenditure
figures. I will request the hon. Minis-
ter to get those flgures and give them
to hon. Members, Meanwhile, the dis-
cussien will proceed. Shri Elias.

Shri Mohammad Elias (Howrah):
Sir, I rise to welcome this Bill because
it is on the basis of the recommen-
dations of the Motor Vehicles Taxa-
#ion Enquiry Committee which
recommended the basis of this new
taxation in 19850. After that in 1931
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the Transport Advisory Committee
accepted this proposal. Later on, it
wasg endorsed by the Taxation Enquiry
Commission in 1954, Government took
a long time to bring forward this Bill
for this new basis of taxation.

The taxation which is proposed
under this Bill is also welcome
because it does not increase it much.
I do not think it will at all be too
much of a burden to the wusers.. I
also think that, not only in Delhi,
this basis mentioned in the report
of the Motor Vehicles Taxation
Inquiry Committee should be adopted
in other States. While welcoming
this Bill, I want to make only one or
two remarks with regard to one or
two clauses of this Bill.

In this Bill, under clause 18, there
are provisions for the exemption of
certain classes of wehicles and parti-
cular vehicles. [t is proposed that
where the registered owner or the
person having possession or control
of a motor vehicle is an agriculturist
and that motor vehicle has been
designed for agricultural operations
and is used solely for such operations
in relation to hig own land, then, that
vehicle shall be exempt from the pay-
ment of the tax. In clause 14 also, it
i proposed that wvehicles which are
owned by co-operative farms will be
exempted from paying certain taxes.
Thus, after providing all these classes,
what is the use of Government giving
special power to the Chief Commis-
sioner to exempt more classes of
vehicles? That, we do not understand.
In page 6, under this clause, it is
mentioned:

“Where the Chief Commissioner
is of opinion that it is necessary or
expedient in the public interest so
to do, he may, by notification in

. the Official Gazette, and subject to
such conditions ag he may specify
in the notification, exempt either
totally or partially any class of
motor vehicles other than those
falling under sub-section (1) or
any motor vehicles belonging to
any class of persons from the pay-
ment of the tax.”
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[Shri Mohammad Elias]

We do not think  that this power
should be given to the Chief Commis=
sioner or it should be taken by the
Government to exempt certain classes
of wvehicles from paying taxes.
Because, In this Bill, it is very clearly
mentioned which classes of vehicles
should be exempted from payment of
taxes. That is why I would request
the Government not to give such
power to the Chief Commissioner to
exempt certain classes of vehicles. If
this power is given, we think that it
will not be properly used. It will be
mis-used and it will go against the
interests of the public,

There is another clause which pro-
vides for the distribution of the col-
lected taxes under this Act. This is
clause 20. It is said that it will be
distributed between the New Delhi
Municipal Committee and the Delhi
Municipal Corporation. Under the
present system, these taxes are distri-
buted on the basis of 40 per cent and
60 per cent between these two com-
mittees. It is not fair at all because,
so far as my knowledge goes, many
times, the Delhi Municpal Corporation
hag requested the Central Government
to distribute it on the basis of road
mileage. But, many people say that
the New Delhi Municipal Committee
ig a pet child of the Central Govern-
ment and that is why they get more
facilities than the Municipal Corpora-
tion of Delhi, but more burden is
borne by the Municipal Corporation of
Delhi. That is why I say that this
distribution should be clearly men-
tioned here. Nothing is mentioned.
It is left to the Home Department and
the Central Government to fix how
much will be distributed to the Delhi
Municipal Corporation and how much
to the New Delhi Municipal Com»
mittee. My view is, the collected
taxes under this Bill, when collected,
should be distributed on the basis of
the proportionate area controlled by
these two Committees, This should
also be prescribed in thig Bill, for
which I have tabled an amendment.
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I hope that the Minister will accept
these two amendments, with regard
to the exemption and with regard to
distribution of the collected taxes.

While I welcome this Bill, at the
same time, though it is not so rele-
vant, I would like to say one or two
words with regard to the transport
system of Delhi. It is known to all
Members here how difficult it js for
the common people to have proper
transport facilities.  Although taxis
are avallable in good number, they
are beyond the reach of the common
people. Only those who can afford to
pay can go by the taxis, but the
common people cannot have this faci-
lity. With regard to buses and
scooters, I think that no city runs its
transport system in so worse a man-
ner as Delhi which is the capital of
India. So, I would request Govern-
ment to see that the transport system
of Delhi is improved, and it goes
within the reach of the common people
of Delhi,
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Shri Bade rose—

Mr. Speaker: I have already called
a rcpresentative from the hon. Mem-
ber's party.

Shri Bade: [ thought you called me,
Sir.

Mr. Speaker: I was only telling the
hon. Member that one Member from
his party has already spoken.

Shri Bade: Two names have been
given, and Mr, Onkar Singh has
spoken only for five minutes.

Mr. Speaker: If three names are
given, I will have to call all the
three?

T at 10 s
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Shri Bade: 1 want to deal with
certain clauses of the Bill which
require consideration.

Mr, Speaker: Then why did not his
party nominate him? Let me see.
Any other hon. Member wishing to
speak? None. Then, Mr. Bade Shri
Mohan Swarup does not get up.

5t @¥ . W 9 WRiEd,
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“The proceeds of tax collected

in Delhi are being utilised by the
Municipal Corporation of Delhi
and the New Delhi Municipal
Committee and they are spent for

the performance of their fune-
tions.”

WHR AT W EE¥
g Y &5 age g1 AT 8, 78 faeen
i #T A€ fesht wfafager
FAY FY fagqr IE | JT AT I
o @ f& w& Fotam #1 o 3@
¥ fau gg faw @mn mr 2, ar fex

DECEMBER 8, 1962

Motor Vehicles 4944
Taxation Bill

WA F 9 a6 A S{W AT A0
fe st fra gavx & FEFE
g1 & A aamn =wed § iR o
FGIRTA § agT S # qogawqr
2 | SEE aefafred gaaT ere-dar &
fr @z & T97 o T 9ER Oe-
fafaedsq o7 @ fFar s 21 aEe
@ ace B e @ fa 2

af To% & @ @ oW W
THR F e AT & B o
F qIw W FTEE &1 = ATE
AT 97 8, A fF I@H i aw T
fen & 1 dfF Fifem 39 3w wfaedr
fefeda & 8 = fau @ =t
g T9GT ¥ 0 A7fEy, arfd FEiE
FY Ffearedl § FH1 &1 |

a1 fF 9 oz wgr 2, I w@W
& art ¥ q@ #r¢ Al 7 2, afF
q# Fa+ 78 T ¢ [ 9 wrae wt-
T FT EAGT 24T 2, 91 IaF qg
g wifge fF g w9 9 )RR
ST @4 g@AT € |

ﬂall‘[oﬁﬁﬂﬁ(W)l
Fufam ¥ T & fFaq A
AT eAT g 7

st gy : F@ @ I 2 far €
IR JaF grEdr a8 g ) s
R # 4y wEr g

“Where in respect of a meotor
vehicle the tax payable under the
law relating to taxation on.motor
vehicles in force in any State has
been paid in that State for any
period and that motor vehicle is
brought into Delhi for use during
that period, then no tax under
this Act shall be payable in res-
pect of that motor vehicle.”
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T 94, &1 fhe I8 9T 9 Ag am
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mifaas @ s, S@r fF ower w3
& e & <ar n §, f it e Iefiew
Igt 9X TR w7, 99 93
gl wam, @ I Far 1 Aferw
%1€ #1 59 faug # fefemm & &5 Sy
T §, TAHE 1 & A ToH1 Aoregas
9 g g, wfg | & emaw g %
qEAE ATfaa o g |

WE AR fagge ¢ ¥ A v H
ug foam gom 2 -
(f) Vehicles licensed to carry more

than 18 passengers (excluding driver
and conductor)........

The rates specified in (e) above plus
Rs. 60 for every passenger in addi-
tion to 18 passengers which the
vehicle is so licensed to carry subject
to a maximum of Rs. 2,200 per annum.
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Shri S. M. Banerjee (Kanpur): I
support the measures taken by the
Government, but there are certain
apprehensions in my mind, which I
am sure will be much more in the
minds of the common people, and I
therefore wish what these points may
be kindly clarified by the hon. Minis-
ter to my satisfaction, which will be
to the gatisfaction of the people.

It is true that these measures are
absolutely necessary when we consi-
der the wvarious recommendations of
the Motor Vehicles Taxation Enquiry
Commiission, but the whole difficulty
is this, that we expected the hon.
Minister to give us or this House
something more about the transport
system.

Let us take Delhi only, I am sure
that Members of Parliament who use .
Delhi transport vehicles known as
DTU buses must have come to the
conclusion ag some of the people in
Delhi who have started calling the
DTU buses as “don't trust us” buses,
because you can never trust them. You
do not know whether a bus which has
left Vinay Marg will safely reach the
destination. Naturally, the condi-
tion of the whole system of the buses
is so bad because of lack of repairs
and maintenance, that it deserves a
complete overhaul. I am sure that at
least the buses that give out foul
smoke, which is injurious to the
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health not only of the passengers but
of the unfortunate passers-by, must be
changed. 1 want a clear assurance
from the hon. Minister that all steps
will be taken to remove them because
they are actually a public nuisance. 1
hope he will throw some light on the
efficiency which has been achicved
recently by introducing  a  certain
system in the DTU, and the improve-
ment in this regard,

Then the other question comes about
this tex in relation o the fares. This
House wishes to have an explanation,
a definite assurance from the hon.
Minister, that after this taxation, after
the passage of this Bill, the fares will
not be increased anvwhere, In case
the bus fares are increased—according
to me and according to many in Delhi
ihese are much more than in Bombay
or Calcutta—the lot of the people
travelling, using these buses for office
and other purpozes, will become worse
as they will be heavily taxed. So, I
hope the hon. Minister will kindly
assure the House that this will not
result in any further increase of the
taxes.

The Delhi Corporation, we know, is
interested in increasing its resources.
In today's papers we read that from
April, 1963 they are going to increase
elegiricity charges, and they may also
be seriously thinking of increasing
the bus fare for mobilising resources,
and I am sure that will not be permit-
ted by the hon. Minister. This House
supports this Bill on the definite
understanding that there will be no
fare increase. So, I want an assurance
in this regard,

Coming to the various provisions of
the Bill, my attention has been drawn
to the amendment moved by my hon.
friend Shri Elias regarding the distri-
bution by the Centre of the tax col-
lected. His amendment is definite.

About exemption, this should not be
left to the Chief Commissioner. The
clauses which are in the Bill are
enough to safeguard the interests of
any one. and I do not think the Chief
Commissioner should come into the
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picture. I hope that an assurance will
be given that the Chief Commissioner
will have nothing to do with this and
it will be the same as embodied in this
Bill. With these words I support the
Bill. 1 surely want two assurances:
one about the improvement and effi-
ciency of the D.TU. buses and
secondly, there will be no increase in
fares after the passage of this Bill
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Shri Raj Bahadur: Sir, I am very
grateful to the hon. Members who
have participated in this discussion

and for the support they have gene-
rally given to the measure. Certain
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doubts, however, have been expressed
about certain points and it is my duty
to explain them.

The first point made in this behalf
was by Shri Elias. He seems to think
that the power of exemption given
in respect of taxation, etc. with regard
to certain class of vehicles to the Chief
Commissioner may be misused. I
would like to point out that there is
nothing new that is being done now.
First of all, let me assure him that
it is not a power to be exercised in
favour of individuals. It is to be
exercised in favour of organisations
and classes of persons, as for example,
non-commercial motor vehicles which
are owned by the Central Govern-
ment, Delhi Administration and local
bodies, motor wvehicles owned by
officers of foreign diplomatic mis-
sions—this is, of course, on a reci-
procal basis—school buses, ambu-
lances, mobile dispensaries, etc. The
need for exemption of such wvehicles
from these ordinary taxes is quite
obvious.

It has to be recognised that
it is only this power that hag been
given to the Chief Commissioner.
Apart from that, this power already
exists under the present provisions of
the Punjab Motor Vehicles Taxation
Act, 1924 which at present apply to
Delhi. Similarly, it shall also have to
be recognised that these powers are
also there with the State Governments
in their respective Acts. The Motor
Vehicles Taxation Acts in force in all
the State Governments and adminis-
trations alsn empower the concerned
authorities in their respective areas or
territories i.e, the authorities named in
those enactments, to exempt such
vehicles. So 1 think any doubt ex-
pressed in this behalf should be set at
rest. We cannot, however, give an
exhaustive list of all the organisations
and the institutions deserving this
exemption. Therefore, we have got
to have a saving clause also which
should from time to time enable the
Chief Commissioner to exercise his
discretion in favour of vehicles owned
by an organisation which is of a
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vharacter which may be termicd to be
of public or general use or benefit.
Therefore, this power is necessary.

Then, about the distribution of the
proceeds of these taxes Sihri Elas
seems to think that the New Delhi
Municipal Committee area is a favour-
ed area and something out of the way
has been done for it or will be done
for it. As a matter of fact, there was
a definite basig for this distribution,
and that basig so far has been the
number of vehicles which are regis-
tered in the respective areas—the New
Delhi Municipal Committee area and
the Delhi Municipal Corporation area.
That basis is now under review, whe-
ther it should be rectained or a new
basis should be found is the question.
A proposal has been made that it
should be based on the length of the
roads in the two respective arcas and
not on the numuver of cars. Shri Elias
says that it should be on the basis of
the area covered by the two, the New
Delhi Municipal Committee and the
Delhi Municipal Corporation. I would
say that this is a matter which shall
have to be decided in consultation
with the Delhi Administration by the
Home Ministry and the Transport
Ministry. That is why we have kept
it open. But this question will be
fully thrashed out, fully considered,
and after taking into account all as-
pects and factors involved a decision
will be arrived at. On the basis of
that decision rules will be framed and
prescribed. The prescribed rules will
be placed on the Table of the House
so that the final word will in all cases
rest with this House to say what should
be done about this matter ultimately.

Shri Onkar Singh said that we
should exempt cycles from taxes. 1
can only say that cycles are not in-
volved in motor vehicles taxation. He
also said that we should ask the
Municipal Corporation authorities to
realise the out-tanding arrcars of
certain taxes. That also, I think, is
not relevant to this particular matter,
But I think it is a question which
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always engages the attention of the
concerncd authorities and they would
be taking such steps as they can in
the situation that they are faced with.

Shri Bade thinky that the power of
exemption contained in the provision
that we have made in clause 15 may
be misused. He says that a pavileular
vehicle can be here in Delli for 99
days and on the 91st day it can be
taken back to ity original State and
again enjoy some exemption there
before coming back here. I think that
is not that easy because Lhe words
that have been wused are that
this exemption is for such period or
for a period of ninety days from the
date on which the motor vehicle is
brought to Delhi, whichever is shorter.
So a wehicle cannot remain without
paying tax either in Delhi or outside
De'hi in a contiguous State. It has to
have that token which is given as an
evidence 0of payment of tax or exemp-
tion from payment of tax. Therecfore,
this cannot be misused.

Shri Banerjee referred to the effici-
ency of DTU and said that it has come
to be called as “Don't Trust buses”.
I think it should not be for Shri
Banerjee to say that, particularly
because of all people he should defend
the workers who, no doubt, in these
days are trying to give their best to
improve the efficiency of the services.
Otherwise, instead of “Don't trust
buses”, it will come to “Don’t Trustl
Unions"”, and you would be casting
reflection on the trade unions.

Shri Mohammad Elias: He was ref-
erring to the authorities, not to the
workers.

Shri Raj Bahador: It is not at all
applicable to the authorities, After all,
the question of repairs and mainten-
ance depends on the skill, persever-
ance, industry and efficiency that are
brought to bear on this work by the
workers. So, it will be a reflection on
the workers. I think Shri Banerjee
has revealed himself by saying that
he is not at all for the workers by
trying to cast a reflection on their
efficiency and work,
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Then he said that  there should be
no reflection in the fares as a result
of the upward revision of taxes on
vertain vchicles. Thisz ig a matter
which depends upon the fiscal poiicies
of the Corporation, which is an
autonomous body, on whose behalf 1
cannot give any assurance. But 1 can
say that this autonomous body is a
fully democratic one, elected by people
on adult suffrage, and it is for the
representatives of the people to take
such dec.sions in this behalf as they
think necessary and expedient in the
public interest,

Shri Mohan Swarup has raised a
very valid point, and we are in
sympathy with him. But we cannot
say anything about it at this stage,
because that is not covered by this
measure., He has suggested that in-
stead of registration every year, it
should be for a period of three or five
years. At this stage, I can onlv
say that we will consider 1t
sympathetically and try to take
such action as may be desirable, of
course, in consultation with the State
Governments, who are autonomous in
this particular matter.

He has also expressed certain doubts
about the powers given to the Chief
Commissioner. I need not repeat what
I have alrcady said on this point.

He said that vehicles used for agri-
cultural purposes should also be
enabled to be registered for a number
of years. I think my earlier. remarks
will apply to this also.

Then he suggested that trailers need
not be registered. I think registra-
tion is necessary in the mnational
interest, in the public interest,
because we should know the number
of trailers we own so that at any
moment we can.. ..

Shri Mohan Swarup: Small trailers
can do no harm.

Shri Raj Bahadur: Whatever it may
be, we should know what number we
have got, what capacity we have got
and what capacity has got to be built
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up further by the addition of new
trailers and more trailers. So, they
should be registered. 1 hope Shri
Mohan Swarup will appreciate that
point. With these words, I commend
the motion for consideration.

Mr, Speaker: The question is:

“That the Bill to impose a tax
on motor vehicles in the Union
Territory of Delhi and for other
matters connected therewith, be
taken into consideration.”

The motion was adopted.

Mr. Speaker: We will now take up
clause by clause consideration of the
Bill. The question is:

“That clauses 2 to 12 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 12 were added to the
Bill.

Mr. Speaker: We will now take up
clause 13. What about amendment
No. 3.

Shri Mohammed Elias: [ am not
moving it.

st go Fo wa (famp) @ wemr

w3, ¥ 3 A1 fF A4 W 2
¥ a7 g, T &, dege o H fa
™ § AT 3T famr omav & R e
fom avg T e Y T fear E
T AlEd | 5 WA # q7 T
2.

Mr, Speaker: On what clause js he
speaking?

Shri H. C. Soy: Clause 3,

Mr. Speaker: That was passed long
ago. He may speak on that during
the third reading. The question is:

“That clause 13 stands part of
the Bill."

The motion was adopted.
Clause 13 was added to the Bill.
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Mr. Speaker: What about amend-
ment No. 4?7 Is it being moved?

Shri Mohammed Elias: No, Sir.
Mr. Speaker: The question is:

“That clauses 14 to 25 stand
part of the Bill”

The motion was adopted.

Clauses 14 to 25 were added to the Bill
aulis®

Shri Hari Vishnu Kamath: I would
only like a small clarification with
regard to one point—I am not speak-
ing on the Bill—about clauses 20 and
25 as they stand.

It says:—

“the proceed: of the tax, reduc-
ed by the cost of collection”.

but in the financial meinorandum that
has been submitted along with the
Bill says:—

“Expenditure amounting to
Rs. 2,60,698 was incurred on the
assessment and colleclion”.

So, is it not necessary 1o state that
it wil] be reduced by the cost of as-
sessment and collection? Otherwise,
there will be a lacuna in this provi-
sion, unless you mention also the cost
of assessment, That also leads to
some cost. Expenditure will be incui-
red on assessment also. That also
will have to be reduced,

Shri Raj Bahadur: Collection is a
wider term.

Shri Hari Vishnu Kamath: Here
you have used two separale words in

the financial memorandum, that is,
assessment and collection. So far
abundant caution....

Mr, Speaker; The hon  Minister

says that both are included in it.

Shri Hari Vishnu Kamath: How?
You know better than the hon.
Minister,
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Mr. Speaker: The hon. Minister i3
responsible,

Shri Raj Bahadur: No collection is
possible without assessment, Assess-
ment is a part of collectinn. There-
fore collection covers both.

Shri Hari Vishnu Kamath: Gov-
ernment themselves use these two
words distinctly in the financial
memorandum, Please see the revised
financial memorandum. It says:

“Expenditure  amounting to
Rs. 2,60,698 was incurred on the
assessment and collection”

Mr. Speaker: The financial memo-
randum is not so very essantial. [t
might use loose or unguarded langu-
age also.

Shri Hari Vishnu Kamath: No, Sir.
As most of us are aware, the machi-
nery for collection and the macninery
for assessment are separate. Separate
machineries are there in every Gov-
ernment, The assessment machinery
is pot necessarily the same as the
collection machinery of a tax. They
are two different things and cast will
have to be incurred on the two se-
parately.

Shri Raj Bahadur: The only word
that we have used in the main body
of the clause is ‘collection’ and we
have used it in the wide generic
sense which includes all the processcs
involved in collection. Assessment is
a part af collection,

Shri Hari Vishnu Kamath: Do you
agree with the hon, Minister's view?

Mr. Speaker: It is his responsibility.
There is no question of my agree'ng
to it.

Shri Hari Vishnu Kamath: You
can guide him.

Mr., Speaker: They have their own
advisers and others who are better
equipped with this knowledge.

Shrimati Sarojini Mahishi (Dhar-
war North): I want to have a little
clarification regarding clause 14.
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Mr, Speaker: Then we shall have
to go back. That has already been
passed. In the third reading, if she
wants to say sqmething, I will give
her a couple of minutes. Clauses 14
10 25 have already been adopted. Now
we take up Schedule I.
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Amendment made:

Page 11, line 4,—

for “Scootrettes auto cycles’

substitute

“Scooterettes and auto-cycles” (1)
Page 12,—

for lines 1 to 51, substitute—

Description of Motor Vehicles

Annual rate

of tax
Rs.
1V. Motor vehicles (including tricycles) plying for hire and used
for the transport of passengers—
(a) Vehicles lincensed to carry in nIl not more thnn two pnscn—
gers (excluding driver) 80/-
(b) Vehicles licensed 1o carry in nll more ﬂmn two bm not
more than four passengers (excluding driver and conductor) 160/
(¢) Vehicles licensed to carry in all more than four [passengers
but not more than six passengers (excluding driver and conductor) 30¢/-
{d) Vehicles licensed to carry in all more  then six Ppasser.gers
but not more than mghtceh passcnge:rs (cxcludmg driver
and conductor) 4oo/-

74) Vehicles licenszd to carry more than elghtten passengers

(excluding driver and conductor)

V. Motor Vehicles owned by Airline Cnmpames or Corporaticrs for

carrying passengers and staff—

The rates specified
in (d) above plus
Rs. 60f- for every
passenger in addi-
tion to eighteen pas-
sengers which the
vehicle is so licensed
to carry subject ‘o
a maximum  of
Rs. 2,200/- per an-
num.

(a) Vehicles the szating capacity of which doesnot  exceed

four (excluding driver)

(b) Vehicles the seating capacity of ‘which excecds feur but
dees not exceed six (excluding driver) .

160-/

. 3c0f-

(¢) Vehicles the scating capacity of which exceeds six bui does not

cxceed eighteen (excluding driver) .
(d) Vehicles the seating capacity of which exceeds clghtccn

400/~
The rate specified in
(c)above plus Rs.60[-
for every person in
addition to eighteen
persons subject toa
maximum of Rs.
1,200(- per annum.

Mr. Speaker: Amendment No. 5 is
not moved. The question. is:

“That Schedule I as amended,
stand part of the Bill.”

The motion was adopted.

Schedule I, as amended, was added to
the Bill,

[Shri Raj Bahadur]
Schedule IT was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Raj Bahadur: Sir, I beg to

move:

“That the Bill, as amended, be
passed.”
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Mr. Speaker: Motion moved:
“That the Bill, as amended, be
passed.” ’
Shri S, M. Banerjee rose—
Mr. Speaker: He has had a chance.
Shri S. M. Banerjee: On a point ot
personal explanation. About the

unions I will say that I do not cont-
rol the unions.

St go o ®WW : I T,
q HAT HZTEE T ST &1 TCEATEd F AT
g g 5 am o greangfaen, z dew
9T AT A FAET T & A SR
F ST 1 8, & 9= § fF Ewfa
A wmEAr I Adr g faer
f 37 grrargfre F1 & | i qieam
7 & fF evirg @ wifow ag 7 %
g fF 3 g i @ a9 3 A
I F TG T SIFATS6eq A fom 7 R
WIS FT FH & | AF gA7 98 2 fF
EFET AT & qATAA SIZATIES ATA FI
SUTET ATHEAT 14T & | A4 98 91
g a1 & AL § TWATE a8 FR
fs zrzamfren & gaifas 501 w1
& Tz AmeAr & fzama § aEEe
T A I OAR FEARME #1 940F
I FT AHAAT EFATE & GHIEA ST
gt 2 @ fom 3w E aarEaEAr
TESURTEN | 39 Tg1 AT FgATE |
Shrimati Sarojini Mahishi: I wanted
a little information about this clause
14. The concession given in the pay-
ment of taxes is being given to a co-
operative society and that co-opera-
tive society has to be a special trans-
port co-operative society. I wanted
to know whether it is required to
satisfy all the four conditions given
here or it will be enough if it satisfles
one of the four conditions. If it is
necessary to satisfy all the four con-
ditions, I think the first and the
fourth are a bit contradictory to each
other. The first is that the co-opera-
tive society is solely engaged in the
business of transport of goods or
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passengers and the fourth is that the
motor vehicle is used or kept for use
exclusively for the purpose of the
co-operative society. I hope the hon.
Minister will enlighten us on this
point.

Mr. Speaker: Shri S. M. Banerjee
may also have his say.

Shri S. M. Banerjee: I only wanted
to say that in the case of the D.T.U.,
it is not “Don't Trust Us"” union. I
am sorry I was not present. Il is
not a question of ‘Don’t Trust us’
These are meant to those elements in
the union and the management who
are inefficient.

Mr. Speaker: That is clear now. We
trust the union wvery much.

Shri Raj Bahadur: I would say, in
so far as the point made out by the
hon. Lady Member is concerned, there
is nothing contradictory. Both are
necessary. A wvehicle must be used
exclusively for the purpose of the
co-operative society and it should be
used only for transport of goods or
passengers. There is nothing contra-
dictory. The words are clear. All
these four conditions are necessary.
So far as the other question is con-
cerned, I need not say anything.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted,

13.33 hrs.
MAJOR PORT TRUSTS BILL

The Minister of Shipping In the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): With
your permission, Sir,......

Shri Wa-rlor (Trichur): The hon.
Minister is present. Why not we have
the pleasure of his moving the Bill?

Mr, Speaker: He may have to go
soon, Then, Members might say that
he is not here.



